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DRIGINAL APPOICATION ND, 766 OF 1988,

12,7,1995,
Hon'ble Mr. Justice B,C, Saksena, V.C,

Hoa'ble Mr, S5, Das Gypta, A M

In this 0,A, the applicent sought relief for s
directicn to be issued to respondent no, 2 and 4 to
ragularise his services esas a regedisr Mazdoor against ‘the vurﬂiy.‘l-'
of Coexial Fauslt Control Unit, Agra, Initially, the petition |
hed bean filed thrmghksﬁl-:ma Srivastava, On her q;p“qi.ntﬂnt
as Standing Counsal for ths unicn of India, nolice uﬁ

issuyed Lo the applicant requirng hin to sppeap in

peraon or through any other counsal, Ngtice was duly.seryed
but the spplicent has not engaged any othsr r:nunS*_,rnﬁr has
he communicated that he would be appearing in person, .

We have heard Ashok Flnhilt)?learnad counsel for the 1
respondant, In the caynter affidevit, it has bsen stated . 1
that on the besis of the letter dsted 24,2,86 centain ‘
procedure for recruitment and regularisation of casual |
lebours in terme of the Supreme Cour f:{ jgdia'a judgment ,s
with regard to P & T Department was Lalen, The casé for |
regularisation of = casual Mzzdoor who had put in 7 years

service had Lo be considered, In tha counter affidavit
it was indicated that the applicant's cese was put up befora

the Departmental Pramoticn Committee constituted for
regularisation of the casual lebourers, hu(hn was.nat
approved for regularisation by the D,P,C. One of thy .&mnds
indicated therafor is that there was break of more than
aix months in the service of the spplicant, Though no
rejoinder offidesuit has been filed, the caunten affidevit
and letters giving clarifications as to whetheT brsak in
agprvice would be taken inte mcount while computing 7 yeors
service and it was clarified that braak fn service for ;3

a period of 6 months is condonable, Cougéer affidavit, however,
dogs not disclose reason for bresk in the applicant's
sarvice, In my way, in viow of the uncantrwnrpnd syorpents
o fect that the spplicant's case for reguleris tich had basn
t aken up for consideration by the O,P,C, but the D,P.C. did not
epprovs him for regularisation, the matter has to rest hare,

No gase for direction} as prayed for is made aut.The DR is |

setordingly dimn. | ' Qa,}a/
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